191  R: Qusstion of Privilege

[Mr. Speaker]

In the newspapers, a controversy has
started whether Mahatma Gandhi died in
the lawns of Birla House or inside the
building. Some Members have already
submitied some motions. | am not allowting
them now, because some other agency must
take it up. Parliament cannot begin a
discussion now. Itisa controversy which
is there [ am not allowingany thing now.
It is an unhealthy controversy. Let us not
bring it bcfore the House,

SHRI J. M. BISWAS (Bankura) : Let
the Government take hver the entirc house;
we do not want a discussion.

13.02 hrs.
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MR SPEAKER: 1
the case.

SHRI1 V. KRISHNAMOORTHI (Cudda-
lore) : We want a copy of the judgment.

have understood

MR. SPEAKER : Let me sce. Afier
all, this was reserved. [ had asked the
Home Minister to make a statement. He

said that after the judgment of the Supreme
Court comes he will see. It had come in
the newspapers  But we have to follow

the procedure which we have oursclves
laid down earlier.
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MR. SPEAKER :1 do not know whe-
ther it would be possible. Tomorrow is
the last day of this session. First the
copies of the judgment must be got and
then one must make a statement and then
we have a discussion, and all that. I do not
know if it will be possible tomorrow. [ had
assured the House and the Home Minister
also assured the House that it will go thro-
ugh Whether it can be done tomorrow, 1
am not very sure.

13.04 hrs.

The Lok Sabhe adjourned for Lunch il
Fourteen of the Clock.

The Lok Sabha re-assembled after Lunch
at Seven Minutes Past Fourteen of the Clock.

[MR, DEPUTY-SPEAKER in the Chair]

RE : KERALA GOVERNMENT'S RE-
PORTED DECISION TO WITH-
DRAW CASES AGAINST
CENTRAL GOVERNMENT
EMPLOYEES.

SHRI 5. M. BANERIJEE (Kanpur)
Sir, I have a submission to make. It is
not a point of order. Itis a very humble
submission. This session of Parliament is
going to end tomorrow. This morning I
wanted the permission of the Speaker to
raise a very pertinent matter but since
Shri Hiren Mukerjee raised another matter
I did not think it proper to raise it then.
You must have read in today's newspapers
that the Kerala Government wants to
withdraw all cases against Central Govern-
ment employces,

MR. DEPUTY-SPEAKER : The Spea-
ker did not give you permission to raise
it.

SHR1 5. M. BANERJEE : He dis-
allowed the adjournmect motion and the
calling-attention. That is why [ am not
asking . . . (Inferruption)

MR. DEPUTY--SPEAKER Under
rule 377 also he has not given permission.

' SHRI S. M. BANERJEE : He rejested
it.

/
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MR. DEPUTY SPEAKER : You were
informed of it.

SHRI S. M. BANERIJEE : I was info-
rmed by Shri Patnaik. I agree. I have
no grouse against that. I simply want to
bring to your yotice the following news
items ;--

“Kerala to withdraw Cases

“The Kerala Government has decided
to withdraw with permission from
the court, all cases arising out of
the Central Government employee's
strike on September 19 except those
involving serious attacks on people
and property”,

“This decision taken at a meeting of
the State Cabinet today, was anno-
unced by the Chicf Minister, Mr.
Namboodiripad ata Press Confe-
rence”’,

'+ ... Central Government sources in

New Delhi expressed  surprise  at
the Kcrala Government's deci=
sion.. . .""

MR. DEPUTY SPEAKER : 1 have

read the news.

SHRI S. M. BANERIEE : I only want
you to take note of it and ask the Minis-
ter of Parliamentary Affairs to take a note
of it and convey our genuine sentiments
because it is affecting the autonomy of the
State Government.

MR. DEPUTY-SPEAKER : 1 may tell
you that he is definitely going to take note
of it. So for as his sympathies are con-
cerned in this regard, they are with the
workers.

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(DR. RAM SUBHAG SINGH) : As you
were kind enough to say, the Speaker did
not allow it. In that case no note should
be taken of it. But, as you have asked
me to take note of that, I obey your
command.

MR. DEPUTY-SPEAKER : 1 added
one more thing. 1 said that your symap-
thics arc also in that direction.

Government Employees
in Kerala

DR. RAM SUBHAG SINGH : Yes,
Sir. Beyond that I am not going to say
anything. But the STATESMAN comtains
such useless reports, more - particularly
from its parliamentary correspondent, that
this morning it got me embroiled with you.
I do not know whether this is the STATBS-

MAN'S useless rcporting; but, anyway, I
hawe taken note of it,
SHRI S. M. BANERJEE : Iam not

quoting the correspondent of THE STATES-
MAN, but I am quoting the PTI and UNI
news.

SHRI K NARAYANA RAO Bobbili) :
I agree with what you have said. But it
is a matter involving very important princi-
ples of Centre-State rclations. Here isa
situation where the ordinance has been viol-
ated . ...

MR. DEPUTY-SPEAKER : The hon.
Member is going into the merits. I would
not perimt that. Wc arc not going into
the merits now. This is not proper. The

hon. Minister of Parliamentary Affairs
has said what he wantod to say. There
the matter should end.

SHRI SHEO NARAIN (Basti) : They

want to create Bengal here.

SHRI 5. M. BANERIEE : We want
to raise thesc important matters because the
scssion of the House is coming to an end
tomorrow.

SHRI SHEO NARAIN : Weon thhs
side are always helping you to maintain
order in the House.  Bul these people are
creating unnecessary trouble. You were
good enough to ask the hon.  Minister to
say something. And he has said what be
wanted to say. What more do these people
want ?

MR. DEPUTY-SPEAKER : I know
that Shri Sheo Narain is always helpful to
the Chair and to the House.
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SHRI MANUBHAI1 PATEL (Dabhoi) :
Is it the zero hour ? Isit an item on the
agenda ?

MR, DEPUTY-SPEAKER : As 1 have
said, the hon. Minister has taken note of
it. And I can say this with a full sense of
responsibility that not only has he taken note
of it but his sympathics on this particular
issue arc with hon. Mcembers opposite. 1
say that with a full scnse of responsibility.

SHRI R. D. BHANDARE (Bombay
Central) : On a point of propriety. You
are asking the Minister to take note of
whatever is raised in the House. We must
learn not to take notc of certain things.
But every time you are asking the Minister
to take notc of it. At that rate, no work can
be transacted here . . .

MR. DEPUTY-SPEAKER
taken note of what the hon.
said.

T have
Member has

sft vovde g (Tgaw) @ 3 |rram

. Wy § W FRT agh o #C faemta 0

WA EY EF w1 W oW W

ﬁﬂii e g wmr o1, W @i
¥ sy §

Nagaland {Change in
Representation) Bill

MR. DEPUTY-SPEAKER : Some matt-
ers are agitating thc minds of hon. Mem-
bers. This is the highest forum in the land,
and we are adjourning tomorrow. When
hon. Members go back and people ask;
questions, what are they to tell them 71
know that Government arc also eager to
bring up so many matters before the House.
Note has been taken by the hon. Minister
of what has been said. 1 think that is
enough,

SHRI R. D. BHANDARE : So many
problems arc agitating my mind that if T
seek to raisc them. I hope you would give
me the same latitude and permit me also to
raisc them.

MR. DEPUTY-SPEAKER : The other
day Shri Randhir Singh had raised the
question of some repression on peasants in
regard to sugarcanc supply. T had allowed
that.

SHRI RANDHIR SINGH
gratcful to you.

: T am very

MR. DEPUTY-.-SPCAKER : Now, we
shall take up the Legislative Assembly of
Nagalund (Change in Reprcsentation) Bill.

SHRI SHRL CHAND GOYAL (Chandi-
garh) : There was no violent activity so far
as Chandigarh was concerned. No  cases
of violence have been liled against the emp-
loyces of the Central Government at Chan-
digarh. I would, thercfore, request that
the cases in Chandigarh should be whithdr-
awn, because there was no vielence and
there was absolutely nothing of the kind.

14.13 hrs.
LEGISLATIVE ASSEMBLY OF

NAGA LAND (CHANGE IN
REPRESENTATION) BILL

MR. DEPUTY-SPEAKER : Regarding
this Bill, I would say that it is more or less
non-controversial. So,we should try to finish
it before time.

SHRI S. M. BANERJEE (Kanpur) :
This is a purely non-controversial Bill.

MR.DEPUTY-SPEAKER : So the hon.
Minister may make some submission and
then we may pass it,



